CONT. CAS (C) No. 10/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Learned counsel for the petitioner alleging that the
respondent had willfully and deliberately disobeyed the directions of this
Court vide judgment and order dated 26.09.2013 passed in WP(C) (SH)
No. 378/2013. The operative portion of the order is at para 8 which read as
follows:

“8. After careful consideration of the submissions of the

learned counsel for the parties, it appears that the plot 267

was once allotted to Shri. Mahendra Kumar Dey. In such

circumstances, the State Government, without following due
process, cannot allot the plot 267 to the any other. Therefore,
the respondents No. 1 & 2 are directed to conduct an enquiry
to find out if the said plot of land i.e. plot 267 was allotted to
the petitioner's grandfather and if allotted to the petitioner’s
grandfather, necessary follow up action should be taken up in
accordance with Law. The petitioner should be allowed to
participate in the said inquiry and inquiry should be completed

within a period of 6 (six) months from the date of receipt of a

certified copy of this judgment and order of this Court.”

The respondents had filed the affidavit-in-opposition stating
that in compliance with the directions of this Court in the said judgment and
order dated 26.09.2013, an inquiry had been conducted and submitted a
report vide letter of the inquiry officer dated 25.02.2014 to the Deputy
Commissioner, East Khasi Hills District, Shillong.

Mr. K.Paul, learned counsel for the petitioner by drawing
attention to this Court to the said inquiry report contended that the inquiry
report is only an eye-wash inasmuch as, findings of the inquiry report was
based on the statement of one of the withnesses recorded on 23.09.2009.
However, these issues cannot be decided in this contempt proceeding. The
merit or otherwise of the inquiry report can be considered only in an
appropriate forum. It is made clear that the petitioner is to seek appropriate
remedy against the inquiry report in the appropriate forum.

With the above observations, this contempt petition is closed.

JUDGE

Sylvana



CONT. CAS(C) No. 15/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Learned counsel for the petitioner prays for 2 (two) weeks’
time for filing rejoinder affidavit to the affidavit-in-opposition.

Prayer is granted.

List this case on 24.02.2015.

JUDGE
Sylvana



CONT. CAS(C) No. 29/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Learned counsel for respondent No. 3 prays for 3 (three)
weeks’ time.

Learned counsel appearing for the petitioner has no
objection.

List this case on 03.03.2015.

JUDGE

Sylvana



CONT. CAS(C) No. 32/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Heard Mr. L. Lyngdoh, learned counsel appearing for the
petitioner and also Mr. BMR Chyne, learned counsel appearing for the
respondents.

Learned counsel for the respondents prays for 3 (three)
weeks’ time for filing affidavit-in-opposition.

Prayer is granted.

List this case on 03.03.2015.

JUDGE

Sylvana



CONT. CAS(C) No. 36/2012
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Mr. S.Sen Gupta, learned GA appearing for the
respondents submits at the Bar that in pursuance with the directions of
this Court vide order dated 13.11.2014 passed in Cont. Cas (C) No.
36/2012 (reference to WP(C) No. 115/2011), the Director General of
Police, Govt. of Meghalaya had already issued an order dated
06.02.2015 directing the appointing authority to issue the appointment
order for appointing Shri. Alex Vanlal Ruata Vangchhia, son of missing
Hav. Lalparmawla Lushai as AB Constable against an existing vacancy
in 3 MLP BN. within a period of 10 days from the date of issue of the
order. Mr. S.Sen Gupta, learned GA placed a copy of the said order
dated 06.02.2015 before this Court for perusal and it had been placed
in the file and marked as ‘X’ for identification. Mr. S.Sen Gupta, learned
GA for the respondents also further stated that a copy of the said order
dated 06.02.2015 had already been furnished to the learned counsel for
the petitioner.

Learned counsel appearing for the petitioner submits at
the Bar that since the appointment order is issuing in pursuance with
the directions of the Director General of Police, Government of
Meghalaya dated 06.02.2015, this contempt petition may be closed.
Accordingly, this contempt petition is closed with the condition that the
appointment order shall be issued in pursuance with the said order of
the Director General of Police, Government of Meghalaya dated
06.02.2015 within 10 days from today.

With the above, this contempt petition stands closed.

JUDGE
Sylvana



MC [CONT (C)] No. 9/2014
In Cont. Case N0.36/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015
In view of the order passed today in Cont. Case

No0.36/2012, this Misc. Case stands closed.

JUDGE
Sylvana



WP(C) No. 191/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

As prayed for by learned counsel for the petitioner, list this

case tomorrow (11.02.2015).

JUDGE
Sylvana



WP(C) No. 218/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

List this case on 11.02.2015.

JUDGE
Sylvana



WP(C) No. 256/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

Office note dated 09.10.2014 indicates that the petitioner
had been informed the receipt of record of this case from Gauhati High
Court vide letter WP(C) No. 256/2014/1968/5395/2008. On receipt of
the notice, one Shri. K.C. Gautam, learned counsel on behalf of Mr.
B.C. Biswas, learned counsel for the petitioner prayed for passing over
this case for a day. Prayer was granted.

On 17.12.2014, none appeared for the petitioner and the
case was left over. Today also, when this case is called for, none
appears for the petitioner.

This writ petition is dismissed in default for non-

prosecution.

JUDGE

Sylvana



WP(C) No. 276/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

As prayed for by learned counsel for the parties, list this
case on 18.02.2015.

JUDGE
Sylvana



WP(C) No. 280/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10.02.2015

As prayed for by the learned counsel for the petitioner, list
this case on 12.02.2015.

JUDGE
Sylvana



